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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 276/XC-S-1-25-28S-2025
Dated Lucknow, December 30, 2025

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Ganna Upkar
(Nirasan) Vidheyak, 2025" introduced in the Uttar Pradesh Legislative Assembly on December 22, 2025.

THE UTTAR PRADESH SUGARCANE CESS (REPEAL) BILL, 2025
A
BILL
to repeal the Uttar Pradesh Sugarcane Cess Act, 1956.

IT IS HEREBY enacted in the Seventy-sixth Year of the Republic of India as
follows —

Short title 1. This Act may be called the Uttar Pradesh Sugarcane Cess (Repeal)
Act, 2025.
Repeal of U.P. 2. The Uttar Pradesh Sugarcane Cess Act, 1956 is hereby repealed.
Actno. 22 of
1956
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SISV m STHRINUT 6IS, 30 IE‘H*GN, 2025 3
STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Sugarcane Cess Act, 1956(U.P. Act no. 22 of 1956) has been declared ultra
vires and beyond the legislative capacity of the State by the Honorable Supreme Court, New Delhi in its
decision given on December 13, 1960 in Diamond Sugar Mills Limited and Others vs. State of Uttar
Pradesh and Others.

Thus, after the decision of the Honorable Supreme Court dated December 13, 1960, the Uttar

Pradesh Sugarcane Cess Act, 1956 is no longer in existence.
In view of the above, it has been decided to repeal the aforesaid Act.

Pradesh Sugarcane Cess The Uttar(Repeal) Bill, 2025is introduced accordingly.

LAKSHMINARAYAN CHAUDHARY
Mantri,
Chini Udhyog Evam Ganna Vikas .

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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